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ORdERS OF THE TRIBUNAL 

der dated : 6.5.05 

Heard M • A.1< ,ayak, 14 • Counsel for 

the applicant and Mr. U.B.M.hapatra, tkl. Sr.  

3tanding Counsel apearthg for the RespondeCts 

2 • 	The applicant, having faced /pu*i s1mont 

of removal in a departmantal pr.eediag, haz 

filed this Q.A. Ne. 366/01 under section 19 

of the Administrative Tribunal.' s Ac 1., 1985. 

The Respeade*ts,wh• have filed a 

counter, have raised a preliminary objection 

through the Sr • Standing Counsel Mr • U.S. 

Mehapatra, that the applicant has directly 

approached this Tribunal in the present O.A 

without preferring any appeal. 

Having heard the 	Ccunzel for both 

the parties on the point of preliminary 

objection ral sed by the Ld • a. tnding 

Counsel appearing for the Respondents this 

0.A., is disposed of, without going into the 

merits of the niatter,by granting liberty t 

the App Ucant to prefer an appeal by the end 

of May,2005. If the Applicant prefers an 

appeal by the and of May. 2005 thea the 

Apei1iite Authority should consider the 4me. 

on merits notwith 3tarid m c  the delay in 

preferring the appeal. 

5 • 	with the aforesaid bservatin and 

diroctien,this 0.A* is dizp•sed of. 

6. 	Send copies of this order to the 

Applicant and the Respcder. tz and free copies 

of this order be also handed-over to the 

14. Counsels appearing for both the parties. 


